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R.K.Chatterjee, 'IC 

Heard both the parties. The admitted position is 

that the petitioner who 4h a  qb4qt4.b4e halasi was placed under 

suspension on 17.10.76 and ultimately re oved from service w.O.f. 

16.6.91. There was also no controversy t iat the petitioner has receiv d 

subsist 5nce allowance up to 1arch 1979 b t he has not been paid any 

subsistence allowance thereafter, In SUC circumstance the instant 

application has been Piled for an appropite direction qFs such that 

the subsistence allowance since April 199 till 16.6.91 is7 released 
to him. 

2. 	 Hearing the cbunsel for the respondents and the 

petitioner in person and on perusal of te records before us US find 

that the petitioner is indeed entitled tc the subsistence allowance 

claimed by him and the counsel for the rspondents states that there 

will be no objection to release t-he amourt subject to the compliance 

if the prescribed orma1lties. 

3• 	 We therefore dispose ofthe application with a direci. 

tion upon the respondents to release thesubsjstance allowance 
aS may 

be admissible under the rules to the pet.t Loner from april 1979 till 

16.6.91 witHin 4 weeks from the date of Jompli2nce of the f'ormalities 
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a,he petitioner. The resp.ndents sha 

:- 	rorthuith about the f'rmalit lee to be 

shall also be paid the cost of the pro 

within the above mentioned period. 
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Li also intimate the petitio 

coniied with. The pet itione 

eedingmtrnt to Rs.5001-. 
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